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IN THE CEMNPRAL ADMINISTRATIVE TRIBO AL, JA18JE SENCH, JAIRTR.

on 727/89

MATAN STINGH eee AFDPLICANT .

UNION LF IMDIA & ORS. vos RESPONDIHETS.

CORAM:

MoMERR (7).
MEMEER (A) .

HOI'BLE - b

T
HOWN'eLy 1.

F(:';’: ’l:ll‘“.:’ Al;'{'li\:ant e 0 SI’EI H o.‘.D . J.‘:\a].\I(EID .

I T.D, SHMRMA L

w

Por +the Pespondenks e

PEP. HON'ELE Mr . 2OFAL FRPISHMA, MEMBER (J).

Thiz agplicaticorn v/ 19 £ whe Adminiztrative Tribanals

“e e have heard the learnsd zounssl for the parties ard hasws

gonz throujgh the recorde.

’
2. The comtentions of the apnlicant are that he vas appod moe
ag BExtra Departmental 2ranch Fosgt Mastsr (EDEPM in shcct) at Dinw,

Jamzn by ooder daked 17.10.92 ab paesuire 2-1 z2nd e had hesn
vorldng onthes ozt £ill 3.7.29. o0 vinich date he was scaght &0 Ix

remwed retrenched Dy the imoogrned ordec . The apolicant conktends

that he iz 2 vortman and after having completed 240 Jays of =z2rvi

Lispuktes Ask, 1217 (for short the 22k). The imcogned ordzr iz
therefcre assailad cn the groard that the sare iz illegol, anjast
<

and violative of the provisions of the Constitanicn., The resgpon-

lents resisted this apflication contenling that the aprlicant was

zagaged as EDTEM 28 2 mealurs OFf Shop-q3an srrangament on the
ret-irement ©f the carlisc inoambzint Thri Qarpat 3ingh fending the

0..--20



ragular sﬂtoln+n~n+ of aen ELBPM by the appolintiag authority. Th

anooinked on oa regalar baziz. Howesver, the apolicant
was zla3o congidered for regalzr apocintment alungwwrh Shri Sakva

Harzip after his name waf also spinsorsd Wy the Erploymant
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given preferensz and £he appointing aathicity had 2elzcked him

for raguler appoi-tment . In the lettzr annerare r=1, vhich
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aoolicant's czs: iz not one of retreachment as Jdefinzd in Sectin
2 (o0) o the 2ok bat it iz coverad by ks orowvizions oconktainzsd
in gsection 2 (oo) (i) of the Ack since liie Jisengageme nt from

gervice wasr cocaszionsd by 3 regular apvointment in the post by

. Ve, therefors, £find nd merit in this apeli-stion and the

Zams i® herslhy dlizmissed witt. no arder 23 to oosks

C(KM&M'
s ( GOFAL FPRISHNA )
) MEMBER (J)
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